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-:NOTICE:-

In pursuance of letter no. 6804/Genl.I/OC/PHC/DHC dated 21.11.2022 received

from the Re8jsuar (Genl.D1 Honble High Court of Delhl applications are invited in the

prescribed profound (copy enclosed) for filling UP 01 COne) position of Oath Commissioner

in the Padala House Court Complex, from advocates having minimum three Years of

practice and an annual hcome of not less than B. 24,000/- P. A. A candidate for

re_appointment as an Oath Commissioner shall be however eligible onIY aRer three Years of

the exp@ of his previous term. The above income criteria will not be applicable to

handicdpped/disabled persons and lady advocates who are divorcee/widowed/single'

The appEcations duly filled h the prescribed proforma (which can also be obtained

from the General Branch of this once) should reach this office through Receipt and Issue

Branch, New Delhi District, PHC, New Delhi during the pedod hom 06•02'2023 to

26.02.2023 on all workhg days between 10:00 A.M.. to 4:30 P.M. No application received

beyond 26.02.2023 will be accepted'

SIN

ChMman /Additional Sessi

Cotntnittee for Appointment of Oi

New Delhi Disbl'

issioner

lew' Delhi

N.;iLl Sb -3~Lb' O.C./G„,I./NDD/2023

Copy foIwarded for information and necessaIy action tO:-
1. ' ' p.S. to Ld. District & Sessions Judge, New Delhi DisUicl PHCI New Delhi-
2. Tbc Hc)ny. Secretary, Bar Association of Pa6ala House, Saketl Rohinip Dwalkal

K akardooma and Tis Hazari Courts Complexes, alongwith copy of Letter no.
6804/Genl.I/OC/PHC/DHC dated 21.11.2022 of Hon’ble High Court of Delhi and

#riteddperfoma for information of the members of the Bar.
3.,'/Ihc Website Committee, Disuict Courts, Tis Hazal:i, Delhi with tbD request to upload the

same on the Dead Disuict Court Website.
4. Public Relation Officer, New Delhi
5. The Cuetaker, New Delhi District, with the dhecUon

enclosures
this regard+

Dated, Delhi the 1 a23
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Dated a fl) . 22 ,From:

The Registrar General,

High Court of Delhi,
New Delhi. .'W(t+ N :;„ta & ;_all'--.a 11„S-n

ft '$' 1k ilan CT:/b1 erb+ b
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To
The Principal District & Sessions Judge
New Delhi District, Patiala House Courts,
New Delhi.

Sub: Resignation of Mr, Vaibhav Jain from the duties of Oat

Sir/Madam,

I am directed to refer to your letter dated 07.05.2022, on the above subject and to inform you
that this Court has accepted the resignation of Mr. Vaibhav Jain, Advocate from the duties as Oath

ions for fillingYou ;e, therefore, requested to invite applications and send your
up 01 position of Oath Commissioner in the light of extant MdeIines npodu wd bolt)w, in the

proforma (copy enclosed):-

ian==;iiintment of Oath Commissioners in all Courts including Income
Tax and Sales Tax.

should have 3 years practice as an1. An applicant for the appointment as an Oath Ca

Advocate on the last date of submission of application form and the advocate applying for

appointment in a particular Court Complex, should be mainjy practising at the said Complex.

in all Courts £hall be of 2(two) years, unless2. The tenure of of Oath Co

otherwise ordered by the High Court

after a period of 3 years from conclusion of3. An advocate can be considered for

higher earlier term.

should4. The average annual income for an applicant for appointment as an Oath Col
be not less than Rs. 24,000/- per annum during the preceding two years.

In support of proof of income, the applicant shall file an affidavit in the absence of any other
proof.

Provided that the income criteria will not be applicable in case of persons with disability and

lady advocates, who are

5. Preference to the extent of 10% will be given to senior citizens, lady advocates, who are
divorcee and widowed, and persons with disability, subject to their 6rrnishing the requisite

proof in order to claim appointment in any of the pnfured categories.

You are, further requested to recommend at least 20% more names for consideration while

the recommendations fy{illing UP the said position of Oath Commisioner.
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PROFORMA

Nam8

Father’s/Husband's Name

Dab of birth

ma - of Enrollment as an Advocate wIth Bar Council of Delhi
(Attach copy Qf Enrollmentalongwith Enrollment No,

Certificate)

Name of Bar
No

with which registered with Membership

;h Proof of lawe Annual Income
Affidavit clearly mentIonIng that "average annual income jg

___I- per annum durIng the precedingnot less than Rs.
two years” except in case of advocates wIth disabilitY and ladY

Advocates who are divorc8e/wIdow/single)
l

Official Address with Telephone No.

Court wh8r& mainly practicing
er appoInted as Oath Commissioner by this Court foF
any Courts of Delhi? if yes, gIve partIculars

o=as Oath CommissIoner by the Govt. of
NCT of Delhi-? if yes, gIve particulars

mIce of two Advocates of tan years standing or of other
respectable persons
OIlhither advocates ara Senior CItizens, lady advocates who are

Igl8 and persons with diabllity; Please specifYdive

(SenIor cItizens, lady ad vocates who are divorcee or wIdowed
and p8won8 wIth dIsability shall furnish the requisite proof)

mia1 reason, the applicant hants to adduce in support of
hIs/her application.

Signature of applicant


